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ORDER

PER- HEMANT KUMAR SARANGI, MEMBER (TECHNICAL)

This is a petition filed under Section 7 of the Insolvency and
Bankruptcy Code, 2016. The petitioner claims itself to be an
‘Financial Creditor’ and has asserted that 31,20,948.45 is the
total amount in default as on 31.12.2019, being due and payable
by the Corporate Debtor as Financial Debt. However, ‘financial
debt’, amounting to outstanding due, including accrued interest
due and payable by the Corporate Debtor, as on 24.02.2021 is of
Rs. 128,28,29,342.52/-(Rupees one hundred Twenty Eight
Crores Twenty Eight lacs Twenty None Thousand Three Hundred
Eight Lacs Twenty Nine Thousand Three Hundred Forty Two and
Paise fifty two only) is due and not been repaid till date. Therefore,

the whole amount is stated to be in default.

The necessity of going into the merit of the claim, made by
the petitioner, has been obviated because, against the Corporate
Debtor we have admitted another petition namely Company
Petition bearing (IB)-20(PB)/2021) M/s. ICICI v. K.V Aromatics
Private Limited, vide order dated 15.03.2022. Another Corporate
Insolvency Process cannot be initiated against a corporate debtor,
undergoing a corporate insolvency resolution process. However, it
is hereby directed that the Petitioner, who is entitled to file his

claim before the Insolvency Professional namely Mr. Anil Kohli,
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registration No. IBBI/IPA-001/IP-PO0112/2017-18/10219 and
bearing email id insolvency@arck.in and Mobile No. 9810071182,

in accordance with law which shall be duly considered.

The Petition is disposed of in the above terms.
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